AT HYDERABAD
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1, Vaddepalli Krishna
2. T.Subbarayudu
#. M.Venkata Rao

Vs
1. The Union of India, Rep.by the
Director General, Dept.of Posts
cum Ex,0fficio Secretary,
Dept. of Posts, New Delhi.

2. The Chief Postmaster General,
A.P. Postal Circle, Hyderabad.

. THE HON'BLE SHRI B.S.JAI PARAMESHWAR

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

f G4

: HYDERABAD BENCH

.. Applicant.

. » Respondents,

Counsel for the applicant . : Mr. K.S.R.Anjaneyulu
Counsel for the respondents :+ Mr, N.R.Devaraj,Sr.CGSC,
CCRAM:

THE HON'BLE SHRI R.RENGARAJAN : MEMBER (ADMN.)

MEMBER (JUDL,)
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ORAL CORDER (PER HCN'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,) 4

Heard Mr,Subramanyam for Mr.,KSR Anjaneyulu, learned H
< Sr.5¢ mﬂd}-'ﬂa -

counsel for the applicants and Mr.N.R.Devaraj, learned counsel

for the respondents.,

2. There are 4 applicants in this OA., The facts of the ||

case are admitted by the applicants are as follows:-

oA
Cpn 20«06«93 they are GDCsin the scale of pay of [
L.

R§=1200-2040/- and in that scale,on that déte,theﬁwere drawing

pay of R,1680C + 70 due to tbe introduction of OTBP Scheme. Theﬂw
7 Aaid -

became eligible for the scale of Rs,1400-2300/- from the date i
When they were granted fhat kigher scale under the N
|
Their incremeﬁt
!

|
!

onwards,
said scheme their pay w%re fixed gg/gt Rs,1760/~,
-
on 1+«6+«94 was also drawn on that basis in the scale of pay of
Rs,1400~2300/~ and on that date their pay was fixed at &,1800/-.
The applicants became eligible for the BCR scheme and they wer@l
granted Rs,1600<2660/- under the BCR scheme from 1-7-94 and thei%
pay was fixed at B,1900/-, Later their increment was granted ob
1-7-95 iéising their pay to R.1950/-. However their promotiong'
to the BCR was ggéiponed from 1-6-94 and that.ggztponement was'
also changed and they were given that BCR Scheme promotion w,e.ff.,

26~6«53, 1In view of that their pay have been reducedaaaé—euenf

kpthey are—drawing—intheBER—sckheme—alsos
1

3. The applicants submitted representation for the !
Thaa~ 3
It 1s |

<eve relief byiéis letter dated 9+8-96 (Annexure-2),
stated that identical representationg have been filed by the 1
applicant No.2,3 and 4 also., Those representations are vet t?

In the mean time it is stated that it was sought

be disposd of.
H

to recover the excess payment.

::i%_’//,/~ ' — .3 fl
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4.

declaration that the reduction of their pay from the stage

I

I

!

|

|

|

I
Hence the applicants filed this CA praying for a !
|

[

|
of Rk, 2000/- to 1900/~ without any notice or order as arbitrary, |
|

illegal and for a ccnsequential direction to set aside the same .
and for a further direction to the respopdents tc¢ restore their i
pay to the stage of Rs,2000/= as on 1-6-96 which they were l

drawing and refund the amount thg;n%?gnx of pay and allowances l
reduced w,e.f., 1-6-96 which was given effect ¥0 without notice )

or orders and to pass such other order or orders as are deemed -

fit and proper in the circumstances of the case, l
' , l

5. The applicants submit that if the respondents go
through their representations they w4ll understand the !
|
|
I

implication, But as the respondents fail to go through

the representations and pass a reasoned order, the impugned

recovery has started. In view cof the above submission, it is

proper to direct R~1 tc dispose of the representations of the

applicants in acccrdance with law erly.

should be stopped forthwith and no recovery should be made till|
(rs

e; 4 monthu

L=

the repregentations are disposed of, Time for complianc
from the date of receipt of a copy of this order.

The OX is disposed of at the admission stage itself,

|

6.

No costs.

(B.S.JAI PARAMESHWAR) (R. RANGARAJAN) |
MQ%EER(JUDL.F MEMBER (ADMN. ( v
oo
QL . }
freod )
Dated : The 20th June 1997, TR
————————————— > 0 CudeY

(Bictated inthe OpenCourt)

spr

The recovery if starteak
|
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1« ! The Director General, Dept, of postsCum Ex. Offichbio
. Secretary, Dept. of pPost, Union of Ir:lia,

New Delhig 1
2. |The Chief Postmaster General, A.P.Posial Circle, Hyd.

3. [One copy to Sri, K.S.R.Anfaneyulu, adl,ocate, CAT, Hyd.
4, |One copy to REpsxy Sri. N.R.Devaraf, #‘. CGSC, CAT, Hyd,

'One copy to0 Deputy Registrar{a), CAT, i—lyd.l

[9,]
Y

6.

Rsm/

One

spare Ccopv.

|
|
|
|
|
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